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https://www.prabhasakshi.com/national/bjp-rule-atrocity-than-british-its-policy-is-kill-and-
rule-akhilesh-yadayv
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https://thebegusarai.in/bihar/nhrc-sends-notice-to-bihar-government-on-reports-of-
patients-losing-their-eyes-after-cataract-operation/
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https://royalbulletin.in/uttar-pradesh/cctv-cameras-will-be-installed-in-all-the-police-
stations-o/cid5904840.htm
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Rule of law undermined by rule of gun

https://kashmirreader.com/2021/12/05/rule-of-law-undermined-by-rule-of-qun/

Justice Brande of United States has rightly said, “Government is the most potent and
omnipresent teacher that teaches the whole people by its example”, If the government
itself becomes law breaker, it invites every man to became a law unto himself.

Recent encounters in Kashmir, Uttar Pradesh, and Assam have outraged many people
and human rights activists, who call them fake encounters and extra judicial killings. The
NHRC registered 1,782 fake encounter cases between 2000-2017, with UP alone
accounting for 44.55% of them. The inquiry commission constituted by the Supreme
Court on December 12, 2019, to look into the Hyderabad encounter of 2019 continues
its public hearings in Hyderabad. Custodial crimes, inhuman treatment of accused by
police during investigation, crude methods of investigation, abuse of power, apathy of
police towards prisoners and violation of human rights during search operations are all
examples of acting beyond the law.

Extra judicial killings, often referred to as encounters by the police or armed forces,
allow the police or armed forces to assume the role of both investigator and judge.
There have been many reports of encounter killings in Maharashtra, Tamil Nadu, West
Bengal, Kashmir, and other states. The common man is highly unsatisfied with the long
delays in the justice delivery process. Very often, the accused are not convicted due to
lack of evidence, and so encounters get public support. Many see encounter killings as
a means of ensuring speedy justice. However, if those killed in encounters are innocent,
and if the authorities start misusing their power, then rule of law, which is the
fundamental principle of governance of any civilised liberal democracy, collapses.

Do police have the right to take lives? The police can injure or kill the criminal for the
sole purpose of self defence, peace and order. Although there is no provision in Indian
law that directly authorises the encounter of a criminal, under Section 96 of IPC every
human being has the right to self-defence, which is a natural and an inherent right.
Section100 of IPC, Section 46 of CrPC lays down provisions with regard to
investigations in extra-judicial killings and homicide. The police personnel will be
charged under Section 299 of IPC for culpable homicide, and compensation will be
granted to the kin of the deceased. The Supreme Court has laid down guidelines such
as recording of tip-offs: when police receive any intelligence or tip-off regarding criminal
activities, it must be recorded either in writing or electronic form, followed by registering
of FIR, independent probe, informing the NHRC, and sending report to court after full
investigation.
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Mahatma Gandhi had said, “An eye for eye makes the world blind.” Darkness cannot
drive out darkness, only light can do that. Hate cannot drive out hate, only love can do
that. Killings do not end crime in a society. Unless it is for self-defence, all extra-judicial
killings are unacceptable in a society based on rule of law. ‘The rule by gun’ should not
be preferred to the rule of law. Every human being, including the criminal, is entitled to
basic human rights and due process. The need of the hour is to rebuild the lost trust in
the justice delivery mechanisms in the country and fast-track the process.
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Important to promote
Hindi: NHRC Chairperson

Justice Arun Mishra, Chairperson, National
Human Rights Commission, NHRC, India said
that the Hindi language and literature have
played an important role in the freedom
struggle of the country However, it is time to
introspect where we are heading in terms of

keeping alive our culture through our
languages after seventy-five years of our
Independence. He was addressing a function
organized on November 25 to present awards to
the 35 winners of various competitions held
during Hindi fortnight for the officers and staff
of the Commission to encourage them to work

in the official language. The NHRC Members,
Justice M.M. Kumar, Jyotika Kalra, Dr. D.M.
Mulay, Rajiv Jain and Secretary General
Bimbadhar Pradhan also addressed the
gathering and encouraged them to work and
promote Hindi language. Senior officers and
staff of the Commission were present.



